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IN THE CAllTRAL ADMINISTAATIV. TRIBUMAL, JAIPUR B4NCH, JAIHIR,

OA no, 393/93 : Date of order 25,11 ,04
Gordhan Lal Mzena : Applicant

V/s

Union of India & Othexs : Raspondents
Mr, tle Fauzhik - .
Ao, T.h. Haushit : Counz2l for the applicant

Mr, 5,0, Sethi
Counsel for the rispondents

Mr., $,3, Hasan :
Hon'bls Mz, Justice D,L, Mehta, Vice Ghaitman‘~¥i“ ia
Hon'ble Mr, B.H, Dhoundiyal, Menber (Admin Citlvg)€ i Ai T

PiR Ha'BL2 MR, JUJTICS D.L. MIHTA, VICE CHALRMAN T o
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whils working

was charge A235 and Jross

2d o the ground of cal
negligsnce shown by him on 29,7,80 whan 3 Up Train wis detained |
at BAMN for 15 extra minutas, His dzfence was thet hz chewed

the betzl after lunch and becane unconciws, This version has [

not be2n accepted by the Disciplinary Authority and the '

Appellate fSuthority and it was considered a gross negligence [
and gravest miscondust, Ordinarilly no p2r3on can 2écome |
unconcious after chewing a hetel unless it containg some stron;(
intoxicant, This wmay b2 & cass of grave\misconduct aS large }

nunber of peopls safierved on sccount of tha n2jligsnce of the )

applicant, : r

R We have to look et the other aspects of this case, The
| |

applicant has sarved for about 30 yazars In th:s Department r
with anblénished record and was hearing retiramznt, He i
memper of thz Sch2dulzd Tribes with mesgre resources/with him ’
his femily is also ®m sufieving, Though, w2 accspt the findingﬂ
|

of the Ingquiry Officer, the other factors nea2d conzideration }

by the Appellate Authority. In the result, we accept the f
petition in part and divecht the Appellate Authority to }

comsider the submizsions mades by ths asplicant on humanitaria

ground lsoking to his family history and the adverse effect

which may b2 caused on the family @i account of nonzmployms nt
ad sarner of the fenidy, 2ven if s his services
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havse @g% Jdizpanszd wit%/the futar2 of ths fsmily can be

secured by way of compulsory retivemsnt or any other approprists
method, We dirsct the Agpellatz OGuthority to consider this

asp2ot on humanitarian ground, The 0A is disposed of acoordingly,
The Appzllstz Authority should consider &ll these factcers and
ass an approoriste order withio three months #f the receipt of

a wopy of this order, Thers shall be no order &3 Lo costs,
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(BN, DHCUNDIYAL . L,L, MEHTA )
MEMBER (A) VICL*. CHAL RMAN




